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1 Ananthapuramu
J.M.F.C., 

Gooty
CC 

43/2018
Former 

M.P.
01.02.2009,

Cr. No.20/2009
U/Sec.188, 
283 of IPC.

Imprisonment for 
6 months or fine 

or both
30.08.2009

Charges not 
framed.

Stay of all further 
proceedings granted by 

Honourable High Court in 
CRL.P.No.627/2020 on 

05.10.2020.
NBW is pending against A6. 

Stayed

2 Ananthapuramu
J.F.C.M., 
Rayadurg.

CC 
51/2018

Sitting 
M.L.A.

21.07.2007,
Cr. No.35/2007

U/Sec.353 of 
IPC.

Imprisonment for 
2 years or fine or 

both
31.10.2008 23.06.2014

For Trial. Stay of all further 
proceedings granted by 

Honourable High Court in 
CRL.P.No.2671/2018 on 

12.03.2020.

Stayed

3 Ananthapuramu
J.F.C.M., 
Rayadurg.

CC 
52/2018

Sitting 
M.L.A

23.07.2007,
Cr. No.36/2007

U/Sec.353 of 
IPC.

Imprisonment for 
2 years or fine or 

both
31.10.2008 23.06.2014

For Trial.  Stay of all further 
proceedings granted by 

Honourable High Court in 
CRL.P.No.2667/2018 on 

12.03.2020.

Stayed

4 Ananthapuramu
A.J.F.C.M., 

Dharmavaram.
CC 2/2019

Sitting 
M.P.

Private 
Complaint

U/Sec.500 of 
IPC.

Imprisonment for 
2 years or fine or 

both
12.02.2014 16.06.2023

For Continuation of Chief of 
PW1.

- 6 months

5 Ananthapuramu
Spl J.F.C.M., 

Ananthapuram
CC 

07/2023
Former 
M.L.A.

23.03.2022.
53/2022

U/Sec.143, 
341 r/w 34 of 

IPC.

Imprisonment for 
6 months or fine 

or both
24.02.2023.

Charges not 
framed.

Interim Stay of all further 
Proceedings granted by 
Hon’ble High Court in 

Crl.P.No. 7854/2023, dt, 
10.10.2023

Stayed
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6 Kadapa
I A.J.F.C.M., 

Proddutur
CC  

17/2020
Sitting 
M.L.A.

25.05.2018,
Cr. 

No.206/2018

U/Sec.341 & 
188 of IPC.

Imprisonment for 
6 months or fine 

or both
31.12.2018 21.02.2024 For Arguments - 3 months

7 Kadapa
J.F.C.M., 

Kamalapuram.
CC 

21/2020

Sitting 
M.P. 

(Rajya 
Sabha)

11.04.2019,
Cr. 

No.100/2019.

U/Sec.323, 
324, 506 r/w 
34 of IPC.

Imprisonment for 
7 years or fine or 

both
20.10.2020

Charges not 
framed.

Stay of all further 
proceedings granted by 

Honourable High Court in 
Crl.P.No. 3219/2022, dt 

28.04.2022

Stayed

8 East Godavari
I A.J.F.C.M.,

Palakol
CC 

31/2023
Sitting 
M.L.A

26.08.2019.
257/2019.

U/Sec.353 
r/w 34 of IPC

Imprisonment for 
2 years or fine or 

both
27.05.2022 07.03.2024. For Arguments. - 6 months

9 Guntur
II A.J.C.J. 

Court, Tenali.
CC 5/2020

M.L.A. 
(Present)

13.07.2011,
Cr. No.45/2011

U/Sec.177, 
323, 506, 
IPC, and 

Sec.125(A) 
of R.P Act, 

1951.

Imprisonment for 
7 years or fine or 

both
31.12.2018 21.10.2020

Stay of all further 
Proceedings granted by 

Honourable High Court in 
Crl.P.No. 4973/2022, dt 

12.07.2022.

Stayed

10 Krishna
IV A.C.M.M., 
Vijayawada.

CC 
33/2018

Sitting 
M.L.A.

Private 
Complaint

U/Sec.499, 
500, 501, 

502 r/w 34 of 
IPC.

Simple 
Imprisonment for 
2 years or fine or 

both

09.03.2018
Charges not 

framed.

S/s of A3 pending.
Stay of all further 

proceedings granted by 
Honourable High Court in 
CRL.R.C.No.294/2021 on 

28.04.2021.

Stayed

11 Krishna
IV A.C.M.M., 
Vijayawada.

CC 
27/2023

Sitting 
M.L.A

12.04.2019,
Cr. 

No.339/2019

U/Sec.143, 
145, 188, 
153-A r/w 
149 IPC & 

Sec 32 of AP 
Police Act.

Imprisonment for 
5 years or fine or 

both
18.05.2023 15.02.2024

For Agruments and for 
furnishing sureties as per 

Sec.437-A of Cr.P.C
-

up to 6 
months
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12 Krishna
IV A.C.M.M., 
Vijayawada.

CC 
28/2023

Sitting 
M.L.A

11.04.2019,
Cr. 

No.342/2019

U/Sec.143, 
145, 188, 
153-A r/w 
149 IPC & 

Sec.32 of AP 
Police Act.

Imprisonment for 
5 years or fine or 

both
18.05.2023 15.02.2024

For Agruments and for 
furnishing sureties as per 

Sec.437-A of Cr.P.C
-

up to 6 
months

13 Krishna
IV A.C.M.M., 
Vijayawada.

CC 
29/2023

Sitting 
M.L.A

24.03.2019,
Cr. 

No.276/2019

U/Sec.188, 
143 r/w 149 
IPC & Sec 
32 of AP 

Police Act.

Imprisonment for 
6 months or fine 

or both
18.05.2023 15.02.2024

For Agruments and for 
furnishing sureties as per 

Sec.437-A of Cr.P.C
-

up to 6 
months

14 Krishna
J.F.C.M., 

Vijayawada.
CC 

01/2025
Sitting 
M.L.A

09.04.2019, Cr. 
No.126/2019

U/Sec.290, 
188, 171(H) 
r/w 149 of 

I.P.C.

Imprisonment for 
6 months or fine 

or both
10.11.2021 28.11.2024 Schdule fixed. - up to 1 year

15 Krishna
J.F.C.M., 

Vijayawada.
CC 

02/2025
Sitting 
M.L.C

12.05.2024, Cr. 
No.243/2024

U/Sec.188, 
143, 171(E) 
171(F) r/w 
34 of I.P.C.

Imprisonment for 
6 months or fine 

or both
19.06.2024 11.12.2024

For Agruments and for 
furnishing sureties as per 

Sec.437-A of Cr.P.C
- up to 1 year
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